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In The Central Administrative Tribunal 
GUWAHATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 	445/2001 

ant(s) 	Mr N.K.Bhattacharjee and Ore. 

(s) TJ.O.X & Ors. 

for Applicant(s) Mr M .Chand a, Mrs N • 0 • GOS wami and 
Mr Q.N.Chakraborty. 

-4y1A,'--t eQ7 
'forRespondent(s) ç, C.G.S.C. 

4t4 of the Registry 	Date 	 Order of the Tribuna 

4- 

4 

present ; The Hon'ble Mr Justice D.N. 
Chowdhury, VIce-Chairman. 

The issue raised in this application 

pertains to admissibility of House Rent 

Allowance according to the existing rates 

applicabo to unclassified cities. 

Heard Mr M.Chanda,learned counsel 

for the applicants and Mr A.Deb Roy, lear-

ned Sr.C.GØS.0 for the respondents at 

length. The case is squarely covered. 

This Tribunal by order dated 6.9.95 

in O.A.42/95 and order dated 31.3 .2000 

in 0.A.282/98 issued direction to pay 

House Rent Allowances to these applicants 

as prayed for. The legal issues raised in 

those applications were adjudicated in 

favour of those applicants and held that 

the present respondents were liable for 

the payment of 1-i.R.A to the employees! 

applicants. These applicants are also 

contd.. 

C, 	s, 50/- dip.osi e 
	23.11 .01 

i2edl 	i.) \2i 

Registrar 
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• 	

/D 

• 	/A: 	L/, 	.O 

Date 	 Order of the Trib,ia 

23.11.01 servinguñder the respondents. The same 

princIples of law adjudicate upon by 

the 'Tribtitta1ate• equally applicable to 

the applicants. The case of these 23 

applicants are similar to the applicants 

in O.A.42/95 and O.A.282/98. There cannot 

be any lawful justification for refusing 

the benefit of the order of the Tribunal 

only on the ground that these applicants 

did not thove the TtibunaI for that 
benefit, The respondents are accordingly 

directed to pay House Rent Allowances to 

each of the applicant at the prescribed 

rate as per rules from the respctive 

dates of occupation of the residéntial 

accommodation in the premises of the 

Indian Oil CorporatIon,Di'gboi..a±tet 
aduatmentLdfrthe House Rent paid to 
the Corportiori.Thérespondents are 

Hlso ordered to pay the arrear amount 

to these applicants within 6 months from 

• Ithe date of receipt copy of this order. 

The applicatIon isdisposed of. 

There shall, however, be no order as 

to •ccists. 

Member 	 Vice-Chairman 

Noteof the Registry 

0 

/ 
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IN THE CENTRAL ADM IN:[STRAT I YE TRIBUNAL 

	

GULAHATI BENCH 	GUAHATI 

(A Apli.cation under Section 19 of the Administrative Tribunals Act s  

1985) 

	

O.A. No 	 /2001 

BE TW EN 

.1.. 

 

i S hr i N..KBhattachar5ee 	- 

2,1. Shri Tushar Kar, Superintendent 

3. .Shri N.K. 	Baruah, 	Superintendent 

4,. Shri Sudhakar Sharma, Superintendent 

5, Shri  D.R. 	Das, 	Inspector 

 :Shrj UK..Dey, 	Inspector 

 Shri S..KSaha, 	Inspector 

 hri A..K..Dey, 	Inspector 

 Shri Bijan Das, 	Inspector 

.10.. hri N..C..Sinqh, 	Inspector 

.11J hri Rajiv Kumar, 	Inspector 

12J 83hri Arun Chandra Borah, 	Inspector 

13..: Shri Dulal Chandra 6istas 

'Shri L.SSinqh, 	CA Gr-I 

15, 8hri Dilip Goswami, DEO 

.16.. hri Kobin Borkakati, 	Inspector 

17 hri P..KSaikia, 	Inspector 

18, Hrs, Mala Chakraborty, Farash 

19/1 t1rs, Chameli Balmiki, Farash 

20.. Shri Abdul Sarif, Mali 

21,., Shri S.C..Joshi, Asstt, CE 

22, S hri Ramdas Balmiki, Farash 

23j: 	hri Lohit Goqoi, Sepoy 

Applicants 

(All te Applicants are working underthe Commissioner, Central Excise, 

ShillOnq, (ovt. of India, Ministry of Finance and all areoted at 

1 

t . 

4~~_ 



I) 

Indin Oil Corporation (Assam Oil Division) Limited, Diqbci in the 

distict of Tinsukia, Assam).. 

2 

 

 

I 	3 

4" 

Da I 

AND- 

he Union of India, 

hrouqh the Secretary to the 

overnment of India., Customs & 

entral Excise, Department of 

evenue, Ministry of Finance, 

ew Delhi.. 

Tlie Commissioner, 

Cstoms and Central Excise, 

Shillonq, Meqhalaya 

The Assistant Commissioner,, 

Cutoms and Central Excise, 

iq 

Di4t.. Tinsukia, Assam 

The Chief Accounts Officer, 

Cus\toms & Central Excise Department, 

Shillonq, Meqhalaya 

Respondents.. 

L.. Particulars of order aQainst which this aoolication is made.. 

This application is made for nonpayment of difference of 

amount of House Rent Allowance after deduction of actual 

rent paid towards the residential accommodation provided by 

the Indian Oil Corporation Ltd. (Assam Oil Division), Digboi 

and prayinq for a direction to the Respondents for extension 

of the benefit to the present applicants in accordance with 

\the .judqment and order dated 31..03..2000 passed by the 

iHonble Central Administrative Tribunal, Guwahati t3ench in 
.. 	No.. 282/1998 and also for setting aside the impugned 
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letter dated 02..08..2001 issued by the Commissioner, Central 

Excise, Shillong.. 

2. 

The applicant declares that the subject matter of this 

application is well within the jurisdiction of this Honblo 

Tribunal. 

The applicant further declares that this application is 

filed within the limitation prescribed under section-21 of 

the Administrative Tribunals Act., 1985. 

4- 	Facts of the case.. 

4' 
	

That the applicants are citizens of India and as such they 

are entitled to all the rights, protections and privileges 

as guaranteed under the Constitution of India.. 

That the applicants state that since the applicants have 

similar grievance relating to this application, therefore 

they pray before the .Honble Tribunal to allow them to file 

this application jointly in terms of section 4 (5)(a) of the 

Central Administrative Tribunal (Procedure) Rule, 1987 

4-3 
	

That the applicants beg to state that they are working 

under the Shillong Commissionerate, customs and Central 

Excise, Government of India, and have been posted on 

different dates in the Indian Oil Corporation (Assam Oil 

Division), located at D1cDO1 in the district of Tinsukia, 

Assam,. All the applicants are directly under the control of 

Assistant Commissioner, Customs and Central Excise, Diqboi 

and they are working in different capacites such 



4 

Superintendent, Inspector, Sepoy Farash, CA Gr'-I, DEO 

Mali, Asstt.. C.E. etc.. on regular basis.. 

	

4.4 	That the applicants further beg to state that as per the 

existing practice, the officers of the customs and Central 

Excise Department who are posted in the township of Indian 

• 

	

	Oil Corporation (Assam Oil Division) at Diqboi for the 

interest of works., are provided with residential 

• 	accommodation at Digboi by the management of Indian Oil 

Corporation (AOD) are, as a matter of practice, deducted 

'from the salaries of the concerned officers every month by 

their employer department i.e. the Customs and Central 

Excise Department and are paid to the Indian Oil 

Corporation (AOD) as rents against the residential 

accommodation provided by the bC to those officers of 

Customs and central Excise Department. 

	

4.5 	That the applicants who are in occupation of the 

residential accommodation provided by the 100 (AQD), are 

also entitled to get the House Rent Allowance (HRA) at the 

rate prescribed by the Govt. of India on the recommendation 

of the 5th Central Pay Commission with effect from 

1..101997, Accordingly they are entitled to get the HRA at 

the rate prescribed for Central Government employees in 

unclassified cities/towns, since the township of Digboi is 

an unclassified town. 

4.6 	That the amount of House Rents paid by the applicants by way 

of deduction from their salary, to the management of 100 

(AOD), Digboi against the residential accommodation provided 

to them by the 100 (AOD) are lesser than the actual amount 

of HRA admissible to them at the rate pescribed by the 

Government of India, w..e..f.. 1..10..1997 and as such they are 

entitled to get the amount of difference of the admissible 
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HRA and the actual rent paid to the bC (ADD).. In other 

words, the balance amount of the admissible HRA after 

deduction or the actual rents payable to the bC (AOD) by 

the individual applicant are to be paid to the applicants by 

the Customs and central Excise Department.. 

That surprisingly, the Department of Customs and Central 

Excise have not been paying the aforesaid amount of 

difference of HRA to the applicants after ,  deducting their 

actual rent payable by them against the residential 

accommodation provided to them although the Department has 

been making deductions of actual rents from their salary for 

paying to IOC (DD) on regular basis, thus depriving the 

applicants of their legitimate entitlement.. 

That the similarly situated 28 nos.. of officers of the said 

department i..e.. The customs & Central Excise Departmet 

posted at Diqboi, having been aggrieved at the non - payment 

of the difference of HRA aforesaid to them, approached this 

Hon'ble Tribunal by filing an O.A. No, 282/1998 and this 

Hon'ble Tribunal was pleased to allow the application and 

directed the respondents as follows 

I am of the view that the applicants in the 

present case are entitled to HRA as admissible under 

the rules for unclassified cities from time to time.. 

The respondents are directed to pay House Rent 

Allowance to each applicant at the prescribed rates as 

per rules from the respective date of occupation of 

the accommodation after adjustment of the House Rent 

paid to the Corporation. The arrear amount shall be 

paid to the applicants within six months from the date 

of receipt of this order.. 

\. 
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4. 	The application is disposed of. No order as to 

costs, 

Similar judgment and order was also passed by this 

Hon'ble Tribunal in case of 11 (Eleven) other officers 

of the same department who are similarly situated vide 

its judgment and order passed on 06.09.1995 un O.A. 

No.. 42 of 1995. 

Copy of the judgment and order dated 31.3.2000 

is annexed herewith as Annexure-I. 

That in a similar case (Shri D.N.Prasad & Oi - s, Vs. 

Union of India & Ors..) filed before the Patna Bench of 

the CAT, the respondents pleaded and relied on one 

Rule 229 of the Central Excise Rules 1944 to justify 

the non-payment of the difference of HRA and the 

Hon'ble Patna Bench by their order dated 9..8.1993 

rejected the contention and observed that Rule 229 

does not apply in the instant case and allowed the 

Original Application. The said judgment thus disposed 

of the claim similar to that claimed by these present 

applicants herein. 

4,10 That the applicants beg to state that the Government 

of India, following the recommendations of the 5th 

Central Pay Commission declared to grant 5 percent of 

the basic pay as House Rent Allowance to the Central 

Government Civilian employees for the unclassified 

cuties/towns and the 'township of Diqboi has fallen 

under the category of unclassified city, as declared 

by the Ministry of Finance, Govenment of India for 

the purpose of entitlement of HRA. Therefore, the 

applicants are entitled to get HRA @ 5 percent of 

their basic pay. 
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411 That the applicants approached the Respondents, praying f or 

extension of the same benefits which have been extended to 

other similarly situated persons under judgment and order 

dated 31. 3200Q passed in O.A. No, 282/98 and order dated 

06,09,1995 in O.A. No. 42/95 but with no result. Eventually, 

the Superintendent (Tech.), Central Excise., Digboi, on 

behalf of all tse applicants, submitted an application 

dated 18.07,2001 to the Respondent No.2 praying for 

extension of the benefit of HRA to these applicants in terms 

of the Honble Tribunals judgment and order dated 31.3.2000 

in O.A. No. 282/98 and order dated 06..0995 in O.A. No. 

42/95, 

Copy of application dated 18.7.2001 is annexed 

herewith as Annexure-Il. 

4.12 That the Respondent No..2 vide his letter bearing NO. C.No, 

V.3(3)2/Law/99/419.96 dated 02.08.2001, addressed to the 

Assistant Commissioner, Central Excise., Digboi intimated 

that the benefit of HRA as given under judgment dated 

31.3.2000 in O.A. No. 282/98 cannot be extended to the 

present applicants since the Court had given benefits under 

the said order dated 31.3.2000 to the concerned applicants 

only and as such not applicable to other similarly situated 

persons. By this decision, the Respondents have acted 

arbitrarily and without any prudence, even in spite of the 

fact that such decisions of the respondents were quashed 

twice by this Honble Tribunal in earlier applications and 

whereas the said benefits of HRA have been extended to all 

the similarly situated earlier applicants. Even the Patna 

Bench of the Central administrative Tribunal had also 

allowed similar claims in their order dated 9..8.1993 in O.A. 
No.. 88 of 1992 which has also been dealt in by this Hon'ble 

Tribunal in their order dated 9.8.1993 in O.A.No, 88 of 
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.1992 which has also been dealt in by this Honhle Tribunal 

in their order dated 31,3.2000 in O.A. No, 282/1998. 

Copy of the letter dated 02.08.2001 of R-2 is annexed 

herewith as Annexure-Ill. 

4" 	That the applicants beg to state that the non-payment  of HRA 

to the applicants is a continuous wrong and cause of action 

as such arises every day.  The respondents have rejected the 

legitimate claims of the applicants mechanically without 

application of mind as regard to the payment of HRA to the 

applicants. Therefore, finding no other alternative, the 

applicants are approaching this Honble Tribunal for a 

direction to the respondents for immedie payment of 

current HRA as well as arrears HRA to the present applicants 

from the date of their respective posting at Digboi. The 

rejection of the claim by the Respondents is highly 

arbitrary, illegal and unfair.. Therefore., the Honble 

Tribunal be pleased to direct the respondents to pay 

balance/difference amount of House Rent allowance to the 

applicants as the residential accommodation has not been 

provided by the employer. 

4.14 
	

That this application is made bonafide and for the cause of 

.5 ust ice, 

5..1 For that the applicants are entitled to House Rent Allowance 

as per the rates prescribed by the Government of India, 

Ministry of Finance for the unclassified cities. 

For that non-payment of balance amount of House Rent 

allowance after deduction of actual payment of House Rent 

S. 

.5.2 
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A 

Allowance after deduction of actual payment of House rent to 

the management of Indian Oil Corporation is highly 

arbitrary., illegal, and violative or Article 14 of the 

Constitution of India.. 

For that the residential accommodation provided by the 

Indian Oil Corporation is given by a different Government 

Agency and not by the Government. 

5,4 . 	For that the accommodation provided by the Indian Oil 

Corporation authority cannot be treated as official 

accommodation. 

For that the case of the applicants are squarely covered by 

several decisions of the Hon ble Tribunal, namely Patna 

Bench judgment and order dated 9..8..1993 and also the 

judgment and order passed by the Hon'ble Guwahat.i Bench on 

06.09,1995 in O.A. No.. 42 of 1995 and order dated 31.3,2000 

in O.A. No, 282 of 1998. 

5,6 	For that the Rule 229 of Customs & Central Excise Rules, 

1944 is not applicable in the instant case herein, 

6. 

That the applicants state that they have no other 

alternative and other efficacious remedy than to file this 

application - 

7, 	Matters not previously filed or p _ending with any other 
court. 

The applicants further declare that they had not previously 

filed any application, Writ Petition or Suit regardinq the 
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matter in respect of which this application has been made 

before any court or any other authority or any other Bench 

of the Tribunal nor any such application., t4rit Petition or 

Suit is pending before any of them.. 

Reliefs souciht for 

Under the facts and circumstances stated above., the 

applicant humbly prays that your Lordships be pleased to 

issue notice to the respondents to show cause as to why the 

reliefs sought for by the applicant shall not be granted., 

call for the records of the case and on perusal of the 

records and after hearing the parties on the cause or causes 

that may be shown, be pleased to grant the following reliefs 

8..! 
	

That the respondents be directed to pay current House rent 

Allowance to all the applicants as per existing rates for 

unclassified cities due and admissible. 

8.2 
	

That the respondents be directed to pay arrear 

balance/difference 	amount of House Rent Allowance 

after deduction of actual payment made to the management of 

the Indian Oil Corporation Ltd. from the respective date of 

posting of the individual applicant in the township of 

Digboi. 

8..3 
	

That the impugned letter No..C..No..V 3(3)2/Law/99/41895-96 

dated 02..08..01 issued by the Respondent No..2, be set aside 

and quashed. 

8..4 I 
	

Costs of the application.. 
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8,3 
	

Any other relief or reliefs to which the applicant is 

entitled to,, as the Honble Tribunal may deem fit and 

proper. 

9, 

ring pendency of this application, the applicant prays for the 

liowing relief 

Pending disposal of this application, an observation be made 

at pendency of this application shall not be a bar for the 

spondents to grant the House Rent Allowance at the rate 

escribed by the Govt.. of India, Ministry of Finance,, to the 

-itral Government Civilian employees and the applicants also pray 

r an early disposal of this application, 

10.. 

This application is filed through Advocates. 

IL. 

12. 

i) 	I.P.O. No.. 

Date of issue 

:iii) Issued from 

Payable at 

". 

If. 	 - 

G.P.O.., Guwahati.. 

G..P..0.., Guwahati.. 

stated in the index.. 

A~~ 
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I, Shri Dilip Goswami, 3/0 of Late Ruhini Gosami, one of 

the' applicants in this Original application, now working as DEO in the 

officel  of the Assistant Commissioner., Customs and Central Excise, Digboi 

and having been authorised by the other applicants to verify the 

staterrents made in this application an behalf of them, have gone through 

this application and declare that the statements made in Paragraph 1 to 

4 and to 12 are true to my knodedge and those made in Paragraph 5 are 

true to my legal advice and I have not suppressed any material fact.. 

And I sign this verification on this 	th-• 

day of November, 2001. 



Annexure-I 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

oriqirfai Application No,. 282 of 1998 

Dat. of decision 	This the 31st day of March 2000 

The Hbn'ble Mr. G..L..Sanglyine, Administrative Member.. 

Sri Pranab  Sarmah and 27 Others T . 
AlL the applicants are working under 
the Ccmmissioner, Central Excise, Shillong, 
Govrriment of India, Ministry of Finance 
And al are posted at Indian Oil 
Corpoation (Assam Oil Division), Limited, 
Digboi.. Assarn.. 

..Applicants 

By docate Mr.. fr1..Chanda and Ms. N..D..Goswami.. 

-versus 

1, 	The Union of India, through the 
ecretary to the Government of India, 

çustoms and Central Excise, 
epartment of Revenue.. 

Ninistry of Finance, New Delhi.. 
The Commissioner 
customs and Central Excise, Shillong. 
!he Assistant Collector.. 
Qustoms and Central Excise Department, 
digboi, Assam. 

4. 	the Chief Accounts Officer.. 
(ustoms and Central excise Department, 
Zhiilong, 

Respondents 

ORDER 

SA'NGLYINE, ADMINISTRATIVE MEMBER 

Al the 28 applicants are working in the office of the Assistant 

Comnisioner, Customs and Central excise, Digboi in different 

capaities.. They submitted this application with a prayer to allow them 

14 

A 
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to join in this application under Rule 4 (5)(a) of the Centr& 

Administrative Tribunal (Procedure) Rules, 1987. Prayer is allowed.. 

2. 	lb this application the applicants have prayed for payment  of 

House Rent Allowance (HRA f or short) that may be admissible according t 

theHexisting rates applicable to unclassified cities.. The applicants are 

pro\iidEd with residential accommodation in the premises of the Indian 

OilCdrporation (bC for short).. They pay house rent for the 

accommOdation occupied by each one of them at the prescribed rate to the 

:[oc(Asam Oil Division) and this house rent is deducted from the 

monhl' salaries by the Departmental authorities. The amount of house 

rent pMd by each one of them is lesser than the amount of HRA as per 

ruls is admissible to them at the prescribed rates prevailing at the 

relvarjit time and requested the departmental authorities accordingly.. In 

supror1t of their claim they rely on the order of the Tribunal dated 

6..9..1995 passed in O.A. No.. 42 of 1995. The respondents, however., 

rejectd their claim by their letter C. NO.. II (2)2/Accts..I/98/38047cs 

datd 3..1998, annexure 7, on the ground that the judgment referred to 

is Opetific and ordered to implement it for the 11 petitioners in that 
1 1  

O..A.. only..  Thereafter, the applicants have submitted this O.A ~ thile 

praying for setting aside the order dated 2..3..1998 mentioned above, the 

applidnts have also made the following prayer 

8..1lhat the respondents be directed to pay correct House 

Rent Allowance to all the applicants as per existing rates 

for Unclassified cities due and admissible.. 

That the respondents be directed to pay arrear 

balance/difference amount of House Rent Allowance after 

deduction of actual payment made to the management of the 

Indian Oil Corporation Limited from the respective date of 

H 	posting of the individual apicant in the Oil town at 

Diqboi.. 

Te :espondents have not submitted any written statement and hearing 

of the O.A. was proceeded without written statement. Learned counsel 

v4t 
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Mr. M..Chanda appears for the applicants while learned Addi. C..G..S..C.. 

Mr. B..S..Basumatary, appears for the respondents.. Mr.. Basurnatary very 

fairly submitted that the matter is similar with that of O.A. No.. 

42/95 and is covered by the ratio of the .iudgment in the order dated 

6..9..1995. 

3.. Heard counsel of both sides.,.. The facts of the case of the present 

applicants have been briefly stated hereinabove.. Similar matters were 

dealt with by the Tribunal.. The Patna Bench of the Central 

Administrative Tribunal had allowed similar claims in their order 

daited 9..8..1995 of this Bench in O.A. No.. 42/95.. In this order dated 

6..2 , 1995, this Tribunal interpreted rule 229 of the Central excise 

Rules, 1944. In that case the applicants occupied accommodation and 

paid rent in a similar manner as the applicants in the present O.A. 

HF at prescribed rates was allowed to those applicants, but later on 

-the payment of the allowance was stopped.. After consideration, the 

Tribunal came to the conclusion that the applicants in that case were 

entitled to HRA and passed the following orders 

(a) It is declared that the applicants are entitled to be 

paid house rent allowance at the rate prescribed for Central 

Government employees in unclassified cities/towns, 

The respondents are directed to pay the arrear amount 

calculated on the aforesaid basis from the month from which 

the payment of house rent allowance was stopped to each of 

the applicants respectively within a period of two months 

from the date of receipt of copy of this order.. 

The respondents are directed to continue to pay the 

house rent allowance in terms of clause (a) above,' 

The position of the present applicants is similar to those 

applicants in O.A. No.. 42/95 except that in the present case 

no HRA at the rate admissible as per rules was ever paid to 

them.. Since they are similarly placed and respectful 

following the order dated 6..9..1995 above, I am of the view 
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that the applicants in the present case are entitled to HRA 

as admissible under the rules for unclassified cities from 

time to time. The respondents are directed to pay House Rent 

Ailoance to each applicant at the prescribed rates as per 

rules from the respective date of occupation of the 

accommodation after adjustment of the house rent paid to the 

corporation.. The arrear amount shall be paid to the 

applicants within six months from the date of receipt of 

this order.. 

4. 	The application is disposed of.. No order as to costs.. 

Sd/ Member ( Admn..) 

Crified by 

A d,oa t e 

17 	

MOA 
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Annexu re--Il 

•io 

The Commissioner 
C on trfl Excise 
S hi ilng 

(Through Proper Channel) 

Sub 
	Extension of House Rent Allowance to othev residing in 

quarters/BLows provided by Indian Oil Corporation 
Ltd..(Assam Oil Division) at Digboi in pursuance of the 
decision of the Hon'ble Central Administrative Tribunal, 
Guwahati Bench. 

Sir 
on behalf of the signatories in the list annexed to it, beg to 

the following facts for favour of your kind & sympathetic 
eration & necessary action please,. 
hat Sir, the applicants herein are residing in quarters/BLows 
d by Indian Oil Corporation Ltd. (Assam Oil Division), Digboi, 
n short) against which rent is deducted as also no House Rent 

n 	(HRA, in short) is paid to the applicants.. 
hat Sir, the Honble Central Administrative tribunal (CAT, in 
Guwahati Bench in O.A. No.. 282 of 1998 rendered decision on 

OO holding that the applicants therein are entitled to HRA 
as per prescribed rate f or central Government Employees residinci 

.assified cities as they are similarly placed like the applicants 
under Customs & cental Excise, Shillong posted at BRPL RangeHi & 
Complex, Dhaligaon, Dist. Bonqaigeon as is held by the Honhle 

Mahati Bench in O.A. No, 42 of 1995 on 6,9..1995 & following the 
the decision of the Honble CAT dated 6..9..1995. The Honhle CAT 

cision dated 31..3..2000 directed the department to pay HRA to the 
ants and also to pay the arrear amount from the month from which 
ment of HRA was stopped. The photocapis of the decisions dated 
5 & 31.3. 2000 of the CAT • Guwahati Bench are attached herewith 
erence. Both the decisions of the Hon'ble CAT, Guwahati Bench 
cn the decision of Patna Bench of CAT in O..A. No..88 of 1992 dated jj 
93 whereunder the dispute on similar issue has been set at rest.. 
fat Sir, the applicants herein are also resideing in 
/BLows provided by the IOC against which rent is being deductedi 

ice the dispute is well settled by various decisions of CAT by 
that similarly placed emolovees are entitled to get HRA benefit 

istanding they reside in Quarters/Blows provided by IOC on 
* of rent, :n the premises, your honour will appreciate that the applicants 
eing similarly placed emolovees, are entitled to HRA benefit in 
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pusuance of the decision dated 31.3.2000 of the Hon'ble CAT., Guwahati 

Bench & it would be improper to construe to that the decision of the 

Hohble CAT, Guwahati Bench is in personam & not in rem. 

It is understood that the issue relating to extension of HRA 

heheit to to those other than the applicants In O.A. NO.. 282 of 1998 

haLlbeen forwarded to the Central Board of Excise & Customs, New Delhi 

foir approval and concurrence. 

I, therefore., on behalf of the signatories, request your honour to 

lobk into the matter so that we are not deprived of our 

leitimate/substantive dues and for this act of grace, we shall remain 

evèrgrateful to your kindseif. 

En the event our case is not considered, necessary permission may 

kindly be accorded to approach the Hon'ble CAT for redressal. 

With regards, 

Yours faithfully, 

Sd/-illegible 18.7.2001 
(T..KAR) 

Superintendent (Tech,) 
Central Excise 

Digboi 
Copy forwarded for information & necessary action to 

The Assistant Commissioner, Central Excise, Digboi. 

2. 	The Superintendent (Appeals), Central Excise, Shillong, 

(T,KAR) 
Superintendent (Tech,) 

Central Excise 
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SL. Name & Designation of the Fathers Name of No, occupant 
I Date 
Occupation of 

________________ 8Lows/Qrs. .1 Sri N.K.Bhatacharjee Late Madhu 
___ ________ Bhattacharjee  

2 Sri Tushar Kar (Supdt) Late H.C.Kar 06.06.2001 3 Sri 	N.K..Baruah(Supdt) Sri Khageswar Baruah 19.06.2001 4 Sri Sudhakar Sharma (Supdt) 
5 Sri DR.Das(Insp) 

______ ______  
Late Baneswar Das June 1999 6 	1 Sri U.K.Dey 	(Insp) I Late Haripada Dey Nov.1999 7 Sri S.K,Saha 	(Insp) Late Durga Pada Saha May 1999 8 Sri 	K,Dey(Insp) Sri Ratan Kr. Dey 0108.2001 Sri Bijan Das(Insp) 	. 1 Sri Bidhan Das 1993 10 Sri N,C.Sinqh 	(Insp) flS.OS.2001 

1 .11 Shri Rajiv Kumar (Insp) Sri Boloram Prasad 01.08.2001 1.2 Sri Arun Oh. 	Borah (Insp) Late Jivan Ch. Baruah 
13 ISri 	Dulal Ch. 	Bis4j 	(Insp) Sri H.P.Bisas 1994 .14 Sri 	L.S.Singh 	(C.A. 	Gr,-I). 12.09,2000 15 Sri Dilip Gosami(DEo) 

__________________ 

Late Ruhini Gostjami Oct. 	1999 16 Sri Kobin Borkakati 	(Insp) Late Khagendra Nath 
__________________ Barkataki  

17 Sri 	P.K,Saikia 	(Insp) Late Jadu Nath Saikia June 1984 .18 Mr Mala 	Chakraborty (Farashj Late J.K.Chakraborty 10.08.1999 19 	fMr. Chameli Balmiki 	Farash) W/o Chotela]. Balmikf 10.08.1999 20 Sri Abdul Sarif 	(Mali) Md. Abdul Sakur 1.12.2000 21 	IISro S/C/Jopshi 	(Asstt, 	CE) Sri D.DJoshi 04.08.2001 22 Shri Rarndas 	Balmiki (Farash) 1 _________________ 
23 Sri Lohit Goqoi 	(sepoy) 	jShri PrasannaCh. Gogoi i 17.7.2000 
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ANNEXURE-Ill 
OFFICE OF 

THE COMMISSIONER OF CENTRAL EXCISE., SHILLONG 

C.No, V.3(3)2/Law/99/4189596 Dated 0 ,7 g. ) 
To 

The; Assistant Commissioner 
Central Excise., 
DiqIoj., 

Sub 	Judgement order dtd - 21.03.2000 of Hon 'ble CAT Ojwahatj 'in O.A. No. 282/98 filed by Shri Pranab sharma & Others in respect of HRA to the officers of Central Excise, Diçoj 
occupying M/s Indian Oil Corporation Ltd. (A.O.D.,) quarters. 

Please refer to your letter C.No, l(fl)l/Accm/HRA/ AC/Diq/ 
2000/84 

d 10,22001 and Even No, 1732 dated 19,4,2001 on the above subject. 

This is to thform you that the matter was referred to 
the Ninistry to extend the benefits of the above judgment to the other 
officers/staffs who are similarly placed., 

The Under Secretary, Government of India., Ministry of 
Finance., Department of Revenue., New Delhi vide letter dated 13,07,2001 

informed that the Court has given benefits to the petitioner
-s only and 

the same benefit cannot be extended to similarly placed persons, 

Sd/- Illegible 
(Z. TOCHHANNG) 
COMMISSIONER 

CENTRAL EXCISE., SHOLLONG 


